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FIFTY-EIGHTH REPORT OF THE COMMITTEE ON PETITIONS
(SEVENTEENTH LOK SABHA)

INTRODUCTION

|, the Chairperson, Committee on Petitions, having been authorised by the
Committee to present on their behalf, this Fifty-Eighth Report (Seventeenth Lok Sabha) of
the Committee to the House on the Action Taken by the Govermnment on the
recommendatlons made by the Committee on Petitions (Seventeenth Lok Sabha) in their
:Forty-Fourth Report on the representat;on of Shri Hanuman BenlwaF’%M P., Lok Sabha
_*regardlng alleged arbitrary sanctioning of road development works under Pradhan Mantri |
L Gram Sadak YOJana (PIVIGSY III) in Nagaur Parllamentary Constltuency (Rajasthan) '

. 2 The Comm|ttee conS|dered and adopted the draft Fifty~E;ghth Report at the|r S|tt|ng
‘_fheld on 18 December 2023 ' - S

- 3 The observanons/recommendatlons of the Commattee on the above matters have_._'"I';:'-'.'_;':'.,: |
e _{’been ;ncluded in the Report i S L i

 NEWDELHWL, o HARISH DWIVEDI
T O Chalrperson

18Decomber, 2023
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(iii)
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REPORT

ACTION TAKEN BY THE GOVERNMENT ON THE RECOMMENDAT!ONS MADE BY THE
COMMITTEE ON PETITIONS - (SEVENTEENTH LOK SABHA) IN THEIR FORTY-FOURTH
REPORT ON THE REPRESENTATION OF SHRI HANUMAN BENIWAL, M.P., LOK SABHA
REGARDING ALLEGED ARBITRARY SANCTlONlNG OF ROAD DEVELOPMENT WORKS
UNDER - PRADHAN - MANTRI GRAM - SADAK YOJANA (PMGSY III) IN NAGAUR
'.PARLIAMENTARY CONSTITUENCY (RAJASTHAN)Q? S L

The Commlttee on: Petrtrons (Seven eenth Lo_-_;--Sabha) presented therr Forty ourth . |
.jReport to Lok Sabha on 24 March, 2023 on the representatron_ of Shri Hanuman Beniwal, M.P., §
__"_'___Lok Sabha regard!ng a!leged arbltrary sanctronrn_g of ro¢ _'velopmen_t works under Pradhan -

3-'._"__'§_-f=-_';':(Department of Rural Deve[opment) in

| “f j_'_:contarned ln the aforesald Repert The obs"

4 In paragraphs 14 15 16 and 17 of the Report, the Commlttee had observed/'_.___..__
recommended as foIIows S beene

"i::"An overvrew of the rmplementatron of Pradhan Mantrr Gram-'Sadak Yorana {PMGSY) in
-y-___j.-'_}the State ofRarasthan T

R .-The Commrttee whrle examrnrng the repres 10 ;of-_Shrr Hanuman Benrwal M.P, Lok
- Sabha in Irght of the comments recerved from the Mrnrstry of Rural Development
- {Department.of Rural Development) note:that_the Pradhan Mantri Gram Sadak Yojana
- {PMGSY) was launched as a one-time special Intervention to provide rural connectivity,
by way of a single all-weather road to the'elrgrble unconnected habrtatrons of designated
population size (500 in plain areas and 250+ in Non‘h-Eastern States, Hrmafayan
~ States, Himalayan Union Territories, certarn other speorfred areas as per 2001 census) in
R ; R Page 1 of 28




the core network for uplifting the socio-econamic condition of the rural population. The
Committee further note that the ambit of this Programme was widened subsequently and
~ in the year 2013.and a new intervention namely PMGSY-Il was started with a target to
-upgrade 50,000 kilometers of the existing rural road -network to improve its. overal]

e ett“ crency asa provrder of transportatron servrces for people goods and servrces

e The Commrttee also note that the Government Iaunched PMGSY Ill rn the year 201 9 for
consolidation of 1,25,000 kilometers of the existing 'Through Routes’ and-'Major Rural
Links' connecting habitations, inter-alia, to Gramin Agricultural Markets ( GrAMs) Higher -

8 +. Secondary. Schools and Hospitals. The Programme focuses on. upgradation of existing
" 'Through Routes' and ‘Major. Rural Links' baséd on priority giving importance to critical

.---:f'__f_';j'_-;.'-exrstmg roads S

- facilties like the rural. markets, education and health fecilties. In this connection, the i
- Committee further note that the- Programme Guidelines infer alia stipulates that new
- construction.-may. be allowed only as a part of upgradation project fo- connect_“;._- .

S GrAMs/Warehouses, Government Hospitals -and Eduoatrona! Insfitutions, in case they
- arenot connected already wrth a metal!ed road or requrre strengthenmg and wrdenrng of: L

L .;'f.As regards the rmplementatron status of PMGSY in the State of-_' aj_asthan the--_'__:.'-
. “Commiftee were ‘informed that the. State of Rajasthan has. already oompteted all the =
S works sanotroned to the State under PMGSYI &l exoept for .1 bridge work: under;"_-'_-'
" PMGSY-, which was targeted for completion by September, 2022. The Committee were =
 further informed- that the State of Rajasthan had been allocated a target of 8,662, 50

- kilometers road length under PMGSY- llj, against which 2,198 kilometers roads were -

~ sanctioned to the State in Batch-1 of 2019-20 on 20 February, 2020, In addition fo this,

_ the State Government of Rajasthan had submrtted proposal for another 402 road worksﬁ_-__:_f

of3840 Kiomefersin Balof| of 2020-21.

o ':-The Commrttee are. constrarned to note that desprte the taot that PMGSYIII was '_

launched in the year, 2019, one bridge work under PMGSY-| is still pending in the State -

- of Rajasthan The Committee are further drsmayed to note the slow sanctioning of road -

" upgradation and consolidation works in Batch-1 for the years 2019-20 and 2020-21

against a fotal allocated target of 8,662.50 kilometers road. length under PMGSY-Ill. In
this regard the Committee desire, that the Ministry of Rural Development (Department of

" Rural Development) being the nodal Ministry for implementation- of PMGSY, should on

E one hand, ensure the sustainable avarlabrtrty of financial resources as per the budgetary
allocatron and on the-other hand, ensure removal’ of hindrances in physical progress

" such as delay in Iand acquisition, forest ‘clearances, ‘etc., -for - proper-and effective

implementation of the Scheme. At the same time, the Ministry ‘should also ensure
' 'estabhshment of better coordrnatron wrth the State/U T Governments tor augmentrng their
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execution capacity so as to sustain the momentum of implementation of PMGSY. In this
~ sequel, the Committee would further like to urge the Ministry to help out the State/UT
~ Governments to remove all the bottlenecks immediately for obtaining proposal for road
_' _upgradatron and consolidation works under PMGSYIII 50 that therr sanotron could be
- 'granted in atime bound manner."

5. The Ministry of Rural Development (Department of Rural Development) in their action

taken repiy, have submltted as fottows S

L “The progress rn rural road oonstruotron under PMGSY is regularly revrewed by the .
3__} M:nrstry during. Regronal Rewew Meetrngs (RRMs) Performance. Revrew Commrttee- -
. (PRC). Meetrngs & Pre- Empowered/Empowered Committee - Meehngs Wrth the State L
- atthorities. In addition fo this, special review meetings/ monthly review meetings are also -
Ministry. of Rural
P “Secretaries/Principal
_;_'*_Seoretanes/Chref Executrve Off oer—SRRDAs of the States to take stock of the progress_i 5

_held at the fevel of Secretary/ Addrtronat Seoretary/Jornt__ Secretary,;;
Develo ment wrth _ Chief Seoretarres/Addrtronal

o of the soheme and remove the bottleneeks n’ any

o :the proposat reeerved from the state and depends rnter alra on works in hand executron.;_ g
" capacily of the State and unspent funds available with the State. There is unbroken flow =~
G .f_.'__:_of funds to the States/UTs by the Central Government subject to. complranoe of the -
 programme. gur_dehnes and other rnstruohons issued by the. Department of Expendrturej_“:- s
rom time to time. There is.no. repon‘ed instance of hamperrng of progress of PMGSY'-T; o
. projects due fo paucity/non-release of funds by the Central Government. However, some =
L _fj__:states delay release of funds from treasury to Imptementatron Agenores Regular follow— G
o up by senior ofﬂcers wrth the States/UTs i8¢ done to ensure transfer of central funds and o

R As per programme gurdelrnes the State Governments are responsrb!e for ensunng that IR
- fand. free from all encumbranoes along the entire proposed alignment is available, for
.- taking up.the proposed road works. The State Governments are required fo lay down -
- guidelines for voluntary donation, exchange or other mechanisms to enstire avarlabrlrty of
- land for all proposed roads. During pro;ect execution review land availability is also
_fregutarly reviewed. in terms of the programme gurdehnes while submrthng proposa!s for -

ha ‘sanction of projeots the State Governments are required fo submrt inter-alia, mandatory

_certificates. regarding land. avarlabrlrty and “forest ‘clearance, from ‘the competent
"~ authorities. The issue of forest clearance is also revrewed regu[arly by the Mrnrstry with

States officials and other stakeholders. Meetrngs are ‘also organized with Ministry of
Environment, Forest and Climate Change Government of India fo review the progress
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from time to time. Recently, such meeting with the States and Ministry of Environment,
Forest and Climate Change was convened on 11th April, 2023 under the Chairmanship
of Secretary, Department of Rural Development. The State Governments are regularly
advrsed to convene meetings with the concerned authorities in the State Govemnment as
also in the Ministry of Environment, Forest and Climate Change fo ‘expedite such .
matters. Necessary support in this regard is extended to the States by the Ministry from
Aimeto ttme o . . S

'Handholdrng of States/UTs is done at every stage of planmng, DPR preparatron and fi nal

i .f“?trarnrng on GlS based plannrng for preparatron/updatron of DRRP and selectron and

-~ verification of proposals As an important step to achieve quality output for each road :_
" under the programme proper Survey. and adequate rnvestrgatlons are. stlpulated The .

Det_arl_ed Project Report (DPR) prepared by the States is initially scrutinized by the
rominent: Engrneenng institutions in the country,

such as NITS/RECS/ITs identified as =
 State Technical Agencies (STAs). Thereafter, the sample DPRs, 15% for sentiny at

e '-:f-j:NRlDA and 10% -DPRs for scrutrny by the Pnncrpal Technical Agencres are shortlisted,

i * which are found to be outliers. using. smart software. After fechnical scrutrny of suchDPR, -

) . j.states are: adv_rsed to.correct/revise the DPRs to rationalize the provisions. wherever itis -
o lt-'necessan/"-Also NRIDA technrcal team along with NQMs visits the state to further .

e ~ verify DPRs by making field 1
S proposal Is) revrsed by the state.

1 rts to correct the DPRs '

 pre

ue- to such exercise, the Rt

: . S, _posals are placed betore,;the Pre~Empowered '
e 'Commlltee After submrssron of substantral compliance to the observations of Pre ECby

__;ﬁ.”:'_'*_':'.the State, these scrutinized proposals are placed before. the Empowered Committee, =
. which_is chaired by the Secretary of the Department of Rural Development for .
- consideration, The recommendation of the Empowered Committee is submitted fo the -
- Hon'ble Minister of Rural Development and in case the proposals meet the programme. .
s .'gurdelmes the. 'same ‘are - sanctioned. Thus, the. proposals submrtted by the State e

& Government are scrutmlzed at every level wrth due dllrgence

= _;NRlDA orgamzes surtable tralnmg programmes/weblnars for otflcers of the State
" Governments/field engineers concerned with the. rmplementatron of the Rural Roads
-:iProgramme in reputed institutions, for enhancement of their knowledge base. A total of
1,904 officers have been rmpan‘ed tralmng dunng 2022-23, Further, 2,534 officers have
" been trained through Webinars organized on New Technologles during FY 2022-23. In
" addition to above, the Mrnrstry has publlshed 12 courses on. the rGOT pon‘al under
N "]leSSlon Karmyogl related to PMGSY . _ g
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| 6 n paragraphs 18 19 and 20 of the Repon the Committee had observed/recommended

Under PMGSY- lll, against the altocated target of 1,25,000 Km, 1,02,315 Km has already
been sanctioned to the State and 60,778 Km has already been completed. All the

balance target length is proposed to be sanctioned during FY 2023-24. The

o rmplementatron period for PMGSY-ll is up to March, 2025. In the State of Rajasthan,

~ more than 94% of the -fotal target to the State under PMGSYIII have atready been
o _sanotroned and 65% stands comp!eted ”

as fol[ows -

"Process for seteotron and sanctronmq of Roads under PMGSY Ill

-:;;.:-;Durmg the course ot:examrnatron of the mstant representatron of Shn Hanuman Benrwal L

U MP, Lok Sabha, the Commrttee note that the selection of roads under: PMGSYI!I is
. done by the States/UTs based on the utrtrty value of the elrgrble roads computed onthe
. basis of the _poputatron served by the road. and market, educatrona/ medical and

raomg the route from eaoh rural habr_tatron to rts nearest fac:trtres and then aggregatrng o o
hrs mformatron to rdentrfy the rmpon‘ nce ot each and every road segment Roads thus ——

'f‘--_f:':'_-;'_?'-'_;'."_}_'_:mfrastructure vanables and werghtage thereof Subsequently,. at] the upgradatron S
5 :'j“f'._.fProposats are then submn‘ted on the basrs of CUCPL .

' ln thrs conneotron the Commrttee were further mformed that after completron of the pre- -

; reqursrtes/approvats in terms of the PMGSY Programme Guidelines, the -annual
...~ proposals are. uptoaded in the.On-Line Management Monitoring. System (OMMAS) ie,

. PMGSY MIS system by the State Government(s) ‘However, before sanctioning of the -
| 'proposals uploaded by the State(s) the DPRs are scrutinized at different levels as per
-the Programme Guidelines to improve the pro;eot proposals. All the DPRs are scrutinized
by . State Technical Agencres (STAs) which are selected from reputed Technical

Instrtutes/Engmeenng Colleges of the. State(s). Moreover 1 5% of sample DPRs are also
scrutinized at NRIDA (Mrnrstry) level and observations are communroated o the State(s)
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concerned for compliance. In addition to this, 10% of the sample DPRs selected by the
NRIDA are scrutinized by the Principal Technical Agencies (PTA) which are selected
from reputed ITS/NITs/ Engineering colleges. After compliance by the State(s) on the
observations of NRIDA/PTA, - the proposals are submitted for scrutiny fo a Pre-
Empowered Committee Mesting chaired by the Director General, NRIDA and attended
by the representatives of State Government(s). The proposal is then, examined in terms
of PMGSY-Ill Guidelines, technical parameters, cost, etc., and observations thereon are
‘communicated to the State(s). The State(s), thereafter, again submit compliance of these
observations. In case all the required. documents and complrances are complete. and
there is no.major capacity or institutional deficiency and data in OMMAS has also been

. found to be safisfactory, the pmposat fs placed before the. Empowered Committee. .
. chaired by the Secretary, Department of Rural ‘Development. ‘Subsequently, the
- recommendations of the Empowered Committee are submitted to the Minister of Rurat__-‘ o

e _Devetopment and in case, the prOposa!s meet the Programme requrrements _the same j_

Commitiee strongly o

. The Commrttee observe that there exrst a wetl-deﬁned and comprehensrve process from S
.-f'--_'setectron of roads fo be undertaken for upgradation and consolidation under the PMGSY-
e upto their sanctronrng Although, the selection of roads under PMGSY- il is primaiy
_done by the States/UTs concemed based on the utility value of the eligible roads, the = -
' that since | e Ministry of Rural Development (Department of
-Rural Development) Is the Apex Body for. fnatrzmg and sanctioning of the- road_.--j_'. i

e }f:upgradatron and consolidation works under the PMGSY- IIl, the Ministry cannot shyaway. -~ =
o from their responsrbrhty when the. proposats submitted by the State: Government(s)_._z-*_'_'f" n
e [j_’:'conoerned are prolonged for their consideration and sanctron atan advance stage duetfo
" some incomplete technical formalities/shortcomings. In this context and-in view of the
-4 - fact that PMGSY- 1&1 have. -already been rmptemented the Commrttee suggest thatthe = =
. Ministry, being the Nodal Agency. for formulation of Guiding Principles of PMGSY- I, -
" 'may have some: over—ndrng powers with regard to retaxrng/ exempling the criteria- for-_-' L

. _._.--.;.--'f':'setectron of roads as’ prescrrbed under the PMGSY-. il Programme Gurdetrnes Which -

' mrght not have been grven due- consrderatron in the proposal submrtted by the State(s) T

o _Mmrstry of Rural Development (Department of Rurat Development) should hotd revrew
~‘meetings regularly with the. representatives of the State Government(s) and other
- stakeholders at regional level as well in order to educate them about the fundamentals of
. Programme Guidelines so that the proposats received from the State(s) have mrnrmurn
'-""taouna(s) and could be consrdered for prompt sanctronmg e

7. -'The Mlnlstry ot Rural Development (Department of Rurat Development) |n the|r action
taken repty have submltted asfollows:- - 0 SR
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sy __ Accountmg_S vstem ( OMMAS)

~ “The Ministry has already granted relaxations in the programme guidefines in deserving
~ cases, hased on the justification submitted by the State Government. For example, as
' perthe. ‘programme guidelines of PMGSY-Ill, the candidate roads should preferably be
Cof length not less than 5 km. The Ministry has, however, sanct:oned roads of less than
5 Km Iength for upgradatlon under PMGSY-IIl in deservmg cases such as hill and
NE States as also in the Slales of Kerala and Tamll Nadu o g

L _Regular tra:nmgs lo the - State offlc:als and contractors on . Plannmg audit
R "preparation of DPRs and use. of new technology as per VlSlon Document. and -
- Guidelines issued in 2022 have been conducted. More than 4,000 officers engaged T
- inthe lmplementatlon of the scheme were :mpan‘ed trainings through online/offline
- mode during FY 2022-23. Review mestings with State officials about the progress -

 States are advised during. Pre-Empowered Committee and Empowered Commlttee_- S
'_eenngs also fo go for: prows;ons ‘which are feas:ble cost effecnve nd onented,:_:_
.towards beh‘er quallty usmg newer technologles:.'--: by R

'__!é_for capac:ty bu;ldlng of . :

_l_th__.lhe help of experts from IITs & other reputed institutes, which will be beneficial
o field agency for lmplementano_ of scheme and release ' 'f the same dunng these_ T
'orkshops are also planned T Cmha TR

. 'f-ln pa'ragraph 21 of the Report the Commlttee had observedlrecommended as .follows o

i 5"Momlonng of lmplementatlon of PMGSY— U throggh Onlme Monltonnq Man_agement and '_ o

- _The Comm:ltee Whlle exammmg the mslam‘ representat:on of Shn Hanuman Benlwal '

_ 'M.P, Lok Sabha, note that after.completion of the pre-requ:srtes/approvals in terms of
. the PMGSY Programme Guidelines, the annual proposals are uploaded in the On-Line
" Management. Monitoring System (OMMAS) ie, PMGSY MIS. System by the State
o '._._:Governmenl(s) However, the. Committee. Wlsh fo have some more clanty as fo whether
- the OMMAS System is efficient and. effective enoughas far asits functional aspect is
- concerned and whether the States/UTs update their data relating to the annual proposals
vis-a-vis  their sanctlon/approval and implementation status. on the OMMAS System
penodlcally/regularl% if not on real time basis. Although, physical verification of the actual
progress of the road development works at the ground level under the PMGSY- il at
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regular intervals would have been most desirable, the Committee urge that the Ministry

of Rural Development {Department of Rural Development) should work out for upgrading

.the OMMAS System in such a manner that it could include.all the relevant information in

| regard to sanction/ approval and implementation status of the road development works,

in addrtron to annual proposals under the PMGSY- Il and reflect the same on a real time

 basis in order to make it an effective tool for monitoring of the Scheme. Apart from this,

. regular trarntng/workshops should also be conducted for. the State Government officials
-who are handlrng the OMMAS System fo acqurre the reqursrte skrlls -

g "';The Mm|stry of Rural Development (Department of Rural Development) m thelr act|on
taken reply, have submitted as tollows--: e L

‘ln order to etfectrvely monrtor the entrre Programme and bnng about greater eff crenoy, = B |
_;_aooountabrlrty and transparency in rmplementatron a modem web based On-ine
 Management, Monitoring and Accounting System (OMMAS).is in place. The main =

-+ Application Software: Modufes include Rural Road Plan & Core Network, upload of
. proposals, STA scrutrny, PTA sorutmy, sanctroned detarls Tenderrng & Contraotmg,:_-gf L
Execution (Physical and Financial Progress), Quality Monrtonng, Funds ‘Flow and -

- Receipt & Payment Accounts (work accounts). A new feature Project Monrtonng
nformation System (PMIS) has also been added on OMMAS for a disciplined tracking
and monrtonng of the projects under PMGSY-Il- The tracking gives a sense of the .~
~overall progress versus the ongrnal plan-and- any ‘correction action can be taken

~_ proactively. The OMMAS System operates in real-tims, and it is utiized by States ;
. throughout the . country to track the progress of their proposed projects ‘and their
implementation status. This. system - contains. all relevant information oonoernrng

':f;f_..::approvals and the status of proyects rnoludrng annual proposals under the PMGSY fil. -

.t.:?f-modules and features to ensure states are well- equrpped to operate the system i

- Additionally, NRIDA offers hands-on support and capaolty burldrng to states as. needed, R

S and wrll provrde further trarnrng upon request

L Consrderrng the penod as well as usage of the OMMAS applrcatron and based on the
" user inputs including the change in the level. of: operatrons and in:view .of the latest
i 3_.:developments in terms of technolegy, OMMAS is improved and augrnented from time to

. time. The -User Interface of OMMAS ‘citizen-centric platform is. proposed to be further
_rmproved during ‘the current frnancral year. This will ‘allow officials o easrly input and
' -_._’access lnformatron thus rmprovrng the overall functronalrty of the platform
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10.  In paragraphs 22, and 23 of the Report, the Commlttee had observedlrecommended as
follows:- . |

- "Consultatron _wrth Publlc Representatrvelsl for blannrnq and selectron of roads under
: PMGSY— 1/ FR | o

_. I the course of examrnatron of rnstant representatron of Shri Hanuman Bemwal MP.,
Lok Sabha, ‘the Committee were _informed by the Ministry .of Rural- Development

i " (Department of Rural Development) that PMGSY- Il Guidelines have an in-built

._f-.fmechanrsm for consultatron with the. publrc representatlves at: planmng and selection of .
. roads. As per PMGSY- Il Guidelines, the proposals. received from the Members of -

. Parliament with. regard to selection of roads are given due consrderatlon and in case, any

o :_';--proposal that could not be rncluded are communicated, in. wntmg, tothe Members of
- Partiament along with the reasons for non-mclusron of such proposal in. each case. The

nge due. attention towards relevant provisions . of the Prograr ;G_urdelmes while -
_'_‘_submrttrng the proposals to the Mmrstn/ of Rural Development for sanction, the Mmrst,y o

_.a‘_'zCen‘am roads_rn the proposals and obtaln therr consent on the proposals sem‘ for approval i "
o the Government of_ lndra . D N

F rogramme Gurdelmes.have explrcrt provrsrons 'i- o

S " roads.-In this context, the Committee would like to underscore Para 5 3 of the PMGSY - -

- :;-.__j_Gurdelrnes whrch rnter alra strpulates as under--. ._ .

"After the mrtral CUCPL is prepared and verrfred rt shall be placed before the :

-  District Panchayal The Members of Parliament/Members of Legislative Assembly
st shall be given a copy of the CUCPL suggestrons and their. suggestrons and
o '_'-_suggestrons of lower level Panchayatr Institutions shall be given ‘the fullest
. consideration by the District Panchayat while accordmg its approval. The
" “approved CUCPL shall be the basis of all tpgradation proposals. Such proposals
" that cannot ‘be ‘included would be' communrcated rn wnlrng to Members of -
Parlrament wrth reasons for non-rnclusron in each case ' :

The Commrttee belreve that the Mmrstry of Rural Development (Deparlment of Rural -
Developmenl) must have been issuing Advisories to the State Governments/State Rural
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 Committee were further informed that in-order fo ensure that the State Government(s) -

s . Advisory’ fo the States on 2 June, 2020, through which, the Stafe o
___._Govemm___nls have been advised, infer-alia, fo. commumcate the final list of proposals ino
“the order of. prrorrty fo the Member of Parliament with the reasons. for non-inclusion- of -

i for consullatron'wrth the Public Represenlatrves/Members of Parliament at various stages -~~~
' of planning and lmplementatlon of the Programme including the stage of selection of




Road Development Agencies giving emphasis on strict compliance of relevant provisions
under PMGSY-lll Programme Guidelines which provide detailed procedure for
consultation with Public Representatives/Members of Parliament during the process of
~ planning and selection of roads. Afthough, the Committee acknowledge that one such
* Advisory had been issued by the Ministry of Rural Development (Department of Rural
Development) on 2 June, 2020 fo all the Additional Chief Secretaries/ Principal
- Secretaries/Secretaries-in-charge of PMGSY of alf the States/UTs on the subject ‘Role of
- Hon’ble Member of Parliament in planning and selection of road works under Pradhan
" Mantri Gram Sadak Yojna- lll' wherein, while emphasrzrng on the relevant provisions as
. contained‘in the Para(s) 3.6, 55:7.1and 7.3, the State/UT Governments have been
' -3-'-:1-':2;requested fo follow the Gurdelrnes relatrng to consultatron with the Members of

* " Parliament in letter and spirit. Further, in the considered opinion of the Committee, the -
e role of: Eleoted Public Representatrves/Members of Parliament should not be confined

| '-'.-?'i_.:'_i_f.‘imerely foa

_due consideratio

~ Ministry of Rural Develoy ment-*(Department of Rural Development)
. and necessary. Advisories to the States/UTs in the matter and

'Ceremonial Role' of Inviting them for the foundation stone layrng and
any developmental works undertaken by the Government and instead, -
should invariably be given fo the vrews/suggestrons of Member(s) of
Parliament who have been associated while plannrng for any public welfare measuresfo.
~be undertaken by the Government so as fo ensure their effective partrcrpatron fomthe
_.'itlel stage, till the. oompletron of the project The Committee, therefore, recommend the -~

' _ue”appropnate."_ S
nsure that the

"j_:'; States/UTs should strictly comply with the stipulations made under the PMGSY
REEREE Programme Gurdelmes for consultation with the Member(s) of Parliament on all related_ e
. issues by giving due cognizance and. oonsrderatron of their: wews/suggestlons n thrs_ R

| bengaminedbytien’

1. The Mlnlstry of Rural Development (Department ot Rural Development) 1n thelr actlon_- :
taken reply, havesubmttted asfollows-..- L RSN

e “The rnstruotrons are already in plaoe under PMGSY lll to accord full oonsrderatron fo

- the proposals received from the Members of Parliament. Such proposals that cannot be

- included would be oommunroated in writing to the Members of Parliament with reasons

. for non~lnolusron of such proposals in each case. The instructions have been reiterated

once ¢ again. through advrsory dated 23rd June 2023 to the States/UTs A copy of the
advrsory s attaohed at Annexure-‘l SR T _

The :Ministry is implementing . two (02) skills initiatives namely Deen Dayal Upadhyaya
Grameen Kaushalya Yojana (DDU~GK Y) and Rural Self Employment Training Institutes
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- sequel, the Commmittee would also like to recommend the Ministry that similar provision E
“should also find mention in the Gurdelrnes wrth respect to other Sohemes/Programmes_ﬁ'._-"'- o



(RSETis) under National Rural Livelihood Mission. Both the schemes are covered under
DISHA meeting and the same is being monitored at district-level by Hon'ble Member of

_Parliament

o The Natronal Social Assrstance Programme (NSAP) is a socral seourrty programme for

- the ‘most vulnerable section of the socfety living below poverty line. The NSAP
o 'gurdelmes not only stipulate consultation with the public representatrves at the local
- devel (Gram Panchayat/MunrorpaIrty Ievel) but also . give vital roles fo Gram
" Panchayat/Municipality in implementation of the. programme, rncludrng rdentrfrcatron and
G _.f_jse!eotron of benefrcrarres and monrtorrng and evaluahon of the programme

" The Deen Dayal Anryodaya Yo;an' I_:.-_fNatronal Rural Livelihoods Mission (DAY-NRLM). o

- seeks fo mobilize poor rural households info SHGs and link them to sustainable

" sources of finance, entitlement and services from both public and private sectors. Itis

:":"fi Irvelrhoods opportunrtres by. building therr skills and enablrng them fo access formal SR

S ’-':envrsaged that the: mtensrve and continuous capacrty bur!drng of rural poor women erl_ L

. ensure their socral _economic and ‘political - uplifiment. The poor.. ‘housshold is

" assessed by the. Gram Sabha through the PIP process. Project Resource Person i
. (PRP)/other " staff. visit the village and all the Iooalrtres/areas/households inthe .
. village and- clearly rdentrfy the poor: households and assess therr deprrvatron'- L

o parameters

-he Framework for mplementatron; (FFI) of Pradhan Mantrr Awaas Yojana -Gramm'- G

f-i::ffi.PMAY—G The State Government/UT Admrnrstratron is requrred to extend all suPPort fo _' L

| Programmes organrsed on "Awaas Drwas by Member of Parlrament are major aohvrtres o
:iunde,rPMAY-G- S : IR A '

L The Mrnrshy has rerterated the provrsrons contarned in FFI of PMAY-G Wrt Role of
" ‘MPs/Elected Representatrves in: implementation - of PMAY-G vide D.0. No. J-
. 11060/28/2020-RH dated: 26.10.2021 (copy. enclosed at Annexre-11) from Secretary,
- Department: of “Rural : Development  ‘addressed - fo. the - Additional- Chief Secretary/
Principal -Secretary/ Secretary (RD&PR) . of States/UTs implementing PMAY-G. The

- details on role of MPs in implementation. of PMAY-G has also been shared with them

vide D.0. No. J- 11060/28/2020-RH dated 08.11.2021 (copy enolosed at Annexure-lll)

Page 11 of 28

: ._(F‘MAY G) rssued by the Ministry of: Rural Development prowdes an rmportant rolein :r__f
. the implementation and monitoring of the Scheme for the Members of Parliament. As -
y_”per para 9 3.1.3 of the FFI of PMAY-G the DISHA Commn‘tee at the drstrrot Ievel EUREN

"";'__j_-t_hese Committees/ Monifors -in monrtorrng the rmplementatron of PMAY-G. Also, '1_ .
attending the workshops organrsed to sensitize the beneficiaries. and ’Grrh Pravesh'



from Hon'bte Mrnrster for Rural Development addressed to the Members of Parfiament
of Lok Sabha & Rajya Sabha :

The Mahatma Gandhi National Rural Employment Guarantee Act is one of the schemes
_Included in the DISHA framework, which is mandated fo review and: monitor the
_’;rmplementatron of centratty sponsored/funded schemes on a perrodro ‘basis. District
~DISHA commiftee is headed/co-chaired -by. Hon'ble Member(s) of Parliament. Also,
S consuttatrons have been held with all the States w.r.t involvement of Hon'ble Member of
i _'Partrament rn the ptannrng and. rmptementatron of the scheme and States have been
* requested to engage Hon'ble Member of Parliament in the process as far as practicable.
_Further, at Gram Panchayat level Whatsapp Groups have been formed: including -

. Honble Member of Parliament: as a- member of that Group to.inform ‘the Hon'ble
~.Member of Parliament about.the darly attendance of benefrcranes who turn up for work SREATES
tMahatma Gandhr NREGS srte T Ea S R

observedlrecommended as foltows- o

"Issuesrarsed by Shn Hanuman Benrwal M P Lok Sabha

L As per the rnformatron furnrshed by the Mmrstry of Rurat Devetopment-f-_(Department of o
. Rural Development) the Committee take note of the fact that in terms of the Ministry's -

e -__3j24dvrsory dated 2.6.2020. regardmg the role of Members. of Partrament in: the Pplanning. -

o 'jnd setectron of road works under PMGSY ttl Shn Hanuman Benrwal Hen’bte Member' o

s .-3:3'Rajasthan fo. grve hrs consent m respect to 28 roads of 21 6, 98 krtometers proposed rn the R

- Nagaur District vide letter No. 275 dated 5.6.2020. However, no consent was received .

o from.the Hon’ble Member of Parhament wrthrn the prescnbed time-line of 15 days The -

Mmrstry meanwhrte recerved a complarnt from Shri- Hanuman: Benrwat M P.. Lok Sabha P
.. "dated 28.6. 2020, addressed fo Hon'ble Mrnrster for Rurat Devetopment rnter aha at!egmg o

- that he was not consulted by. the State Government in respect of the pro;ect proposals of
Nagaur. Partramentary Constrtuency and. requested that all the proposals for his
~-constituency be rejected and new proposals should be drawn up by the State
- Govermment with his.express. recommendations. Accordrngty, proposats for only 374
- roads of 3,623 kilometers after excluding the 28 roads of Nagaur District (as requested
- by the Hon’ble Member. of Parliament) were sanctioned to the State on 23.7.2020.
_.Subsequentty, the. State Government was also requested to . submit fresh. proposal in
g 'terms of PMGSY— ttt Programme Gurdetmes and the ’Advrsory dated 2: 6 2020
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The Committee further note that the State Government uploaded a revised proposal for

44 roads of 420.65 kilometers, which was considered by the Pre-Empowered Committee

in the rneetrng held on 27.5. 2021 ‘which was also atfended by the representatives of the

State Government. However, it was observed by the Pre-Empowered Commitice that the

_existing surface of 272.43 kilometers road length out of the total proposed length of
42065 kilometers is earthen/moorum/gravel/track which is 65% of the total proposal,
" ie,, around 2/34 of the proposal is kutcha roads, and not an existing 'Through Routes’ or
o -._;f'Major Rural Links' which is the target area under PMGSY-III. It was also observed that
”_y”_-_'fma]orrty of the proposals were hawng rnfenor Trace Map ranks whroh rs mdroatrve of

e ?‘examlne the proposals and furnrsh justrt" oatron as'to how the proposed roads with

abnormally high kutcha portron are in the definition of 'Through Routes/Major Rural Links"

g . and eligible under PMGSY-Iil.- The State Government of Rajasthan was also asked fo - _f.' -
~ submit the compliance report thereon. However, at a later stage on 3.9.2021 the State

o Government decrded to wrthdraw the proposals and submrt revrsed proposals

'Z;:The.g ommrttee also note that the Y

.'_'_3313 krlometers for Nagaur Drstrrct in the month of February, 2022, whroh rnoluded 28

""arlramentary Constrtuenoy, while mformmg that the proposals were prepared interms of
7.9.2021 and subsequently, the reoommendatron(s) from the Hon’ble Member of

 roads of 308 kilometers. The Zila Parishad, in its meeting.held on 24.1.2022, approved =
 the proposal for 33 roads of 338.95 kilometers (all 30. roads of 308 kilometers as -~

. of 31 kilometers. of Rajsamand. Parlramentary Constituency), in variance to the proposal
- approved by the Panchayat Samiti, Subsequently; the final proposal for Nagaur District -
- uploaded by the State Government: was considered- by the State Level Standing
- Committee. (SLSC) headed by the Chief Secretary, Government of Rajasthan inits
" mesting held on 24.3.2022 and decided that the proposal(s) eligible as per PMGSY-Hi
- Guidelines should be uploaded/sent to Mrnlstry of Rural Development for. consrderatron
"~ Pursuant. fo: the recommendatron of the SLSC, ‘the relevant proposals were though
. “considered by ‘the Ministry, the_State Government was. asked to cornplete all -the
" formalities in terms of Ministry's ‘Advisory’ dated 2.6.2020 and apprise them about the -
 same. As regards 29 road proposals of Nagaur Constifuency, the State Government, in
" its compliance, inter-alia intimated that the Hon’ble Member of Parliament was requested
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rnrstry of Rural Development (Department of Rural L
---Development) thereafter, followed—upf- _the ‘case - with  Department/Nodal - Agenoy
concerned for early submrssron of the revised proposals 50 that the proposals for Nagaur -
District could be sanctioned. The State uploaded the. proposal(s) for 31 road works of = -

e Programme Guidelines.” The proposals were approved by the Panchayat Samrtr on.

_arlrament was received by the State Govemment on 17.1. 2_022 which included 30 -

' joommended by the Hon’ble MP. for Nagaur Parlramentary Constrtuenoy and 3roads




vide letter dated 5.4.2022 to forward his consent. However, no response/consent on the
final list of proposal(s) was received from Hon'ble M.P., Shri Hanuman Beniwal even
after a lapse of more than 15 days. The Ministry, thereafter, sanctioned the proposals as
;sdbmltted by the State for 32 roads of 335.09 kilometers on 26.7.2022.

o _Based on the rnformatron furnrshed by the Mrnrstry of Rural Development (Department of
. ‘Rural Development) the Committee further take nofe of the fact that the Ministry, with
. the approval of the Competent Authorrty, decided to de-sanction 29 road works of 304.04
i kilometers pertamrng to Nagaur. Parlramentary Constrtuency and requested the State
S i.__-;”:Government to submit fresh proposals strictly in terms of the Programme Guidelines and
S with due consultation with the concerned Publrc Representatrves for consrderatron by the :
P ?_’_-_Mrmstry vrde therr letter dated 9_" __.‘2022 | o

_Whrle ':etrcu_lously gorng through.the above sequence ot 'events the Commrttee are
e ;_“-_'constrarn__d {o find out that on one hand the Mrnrstry of Rural Development (Depan‘ment
..of Rural. Development) have been ‘emphasizing on the role of Hon'ble Member of =~

" Parliament in planning and selection of road works under Pradhan Mantri Gram Sadak -

e '_:_Ye)na Il per.se and on. the other hand, the Mrnrstry have sanotroned th_e proposals sans.: - _;'j_: -
_othe consent of the Member of Parfiament thereon not once, but twice as evident in the -

tant case. Although, the:S_tate'-Government had tried to approach the.
- of Parliament; Shri Hanuman Beniwal with a request to give his

'ble Member - :
nsent-fo the -

o {Proposal(s) in respeot of Nagaur Parliamentary Constituency vide communications dated -

5.6.2020 and 5.4. 2022 the Committee are drsmayed fo observe that no sincere effortsﬁl o
ave been put in by the Ministry of Rural Development {(Department of Rural -~
:evelopment) to impress upon the State Government to again: approach the Member of
-_.Parlrament concemed through for obtarnmg his: response/consent fo the proposals before
_gecording. their fi nal approval/sanctron Further, it is also unclear as to whether the
’--*"Member of Parlrament has. been communrcated in wntrng, crtmg reasons for therr i

o inabilly to include his proposal(s), if the same is/are found.to be at variance with the
- proposal(s) under consrderatron In the context of the instant case, the Commrttee are. .

.. perturbed to note that no cognizance. ‘and attention had been grven to the role vis-a-vis
F ._'vrews/suggestrons of the. Hon'’ble ‘Member of Parliament in PMGSY works, The
- Committee, therefore, strongly drsapprove such - mrsdemeanor on the. part of Senior
o -Authorities conoerned which is. also a gross | violation of the relevant. PMGSY Programme
" Guidefines. The: Committee,  therefore, recommend - that - the. Ministry of - Rural
_-'_.-Development (Department of Rural Development) in coordination with the State
‘ Government(s) oonoerned should ensure that the vrews/suggestrons given by the
. Members of Parlrament are 1o be grven due. consrderatron within .the framework of
PMGSY. Programme Guidelines. The Committee further urge the Department fo initiate

- 'approprrate and prompt . aotron on the. complarnts received from the -Member(s) of
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Parliament relating to non-consideration of their vrews/suggestrons on the developmental
works to be undertaken in therr Parllamentary Constrtuenores '

’The Commlttee also observe that the timeline of 15 days as prescribed under the
PMGSY- il Programme Guidelines does not appear to be justifiable in view of the fact

* that the Member(s) of Parliament concerned, who represent a large number of people,
usually have hectic schedule owing to frequent meetings ‘with the Jocal people and also

with the Administrative Authorities, field visits, attending offi cial mestings and Sessions of

- Parliament, etc. The Committes, therefore urge that the Mmrstry of Ruraf Development
H '-_(Department of Rural. Development) in consultation with the State Government(s),
.. should re-visit the extant provision for obtammg the consent of the Member of Parliament
-+ concerned within a period.of 15 days' time- while finalizing the selection of. road works in. -
T "the -annual proposals and work out modalltres for relaxmg/extendmg the same L

:_"-':The Commrttee further observe that the Mmrstry of Rural Development {Depan‘ment of :-.:
" Rural Development) with the approval of the Competent Authonty, had decided fo de-

: .33_- '.-'__*sanotron 29 road works: of 304.04 kilometers pertaining to Nagaur Parlramentary;_ =
. Constituency and requested the State Govermment to submit fresh proposals strictly.in .+
e ;:_terms of the Programme Gurdelmes and wrth due consultatron wrth the conoerned Publfc .

'-.:.ffupgradatron and oonsolldatron works under PMGSY— lll for Nagaur Parlramentary-_i'

" Constituency. at the earliest: while: rnoludmg the proposal(s) of Hon’ble Member: of.-j_".f*_ '

Parlrament Shri. Hanuman Benrwal and also putin their oonoerted efforts in coordrnatlon]_f G
- witht the State Govemment to amroably settle the issue once and for al B R

':L.f?--:j.':Tlhe Mmlstry of Rura! Development _(Depadment of Rural Deve[opment) :n thelr actlon -
taken reply”'h”ve submatted as toilows o e

S "All sanotrons under PMGSY lll after June 2020 have been aooorded to the States/UTs |
-8 after submrssron of oonsent letters of Hon'ble Members ot Parlrament on the final list.of

'-ffijune 2020.

Vide thrs Mrnlstrys letter dated 26th July, 2022 32 roads of 335 09 Krn rnoludmg 29
roads of 304.04 Km pertaining to Nagaur Parliamentary Constrtuenoy were sanctioned to
the State of Rajasthan. The sanctioned projects to Nagaur Parligmentary Constituency

" were subsequently reviewed on the basis of the request of Hon'ble Member of
Parliament, Nagaur Parliamentary Constituency and it was decided to de-sanction 29
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roads of 304.04 Km sanctioned for Nagaur Parliamentary Constifuency and request
State Government to submit fresh proposal affer due consuftation with the Hon'ble
Member of Parliament. The sanctioned. projects fo Nagaur were accordingly de-
sanctioned on 9th November, 2022 and the State Government has been requested fo
submit fresh proposals strictly in terms of the programme guidelines and with due
~consultation with the Hon'ble Member of Parliament concerned.. The State has been
~ reminded fo_expedite the proposals. through subsequent remmders of dated 23rd
) _.-._February, 15th March and 25th May, 2023 o ' S S

. : :'_Regardmg consent of the Hon 'ble Members of Parlrament on t" nal proposals the Mtnrstry,
. while reiferating the provisions of the programme guidelines vide advisory dated 2nd -
. June, 2020, also. advised State fo- communtcate the final list of proposals in the order- of__

e priority to the Member of Parliament with the reasons for non-inclusion of certain roads in - :

| ':'-“-_ﬁ::i'._ithe proposals and obtam thelr consent on the proposals sent for approvat to Government.j ; '.

.;;jto”' the concerned Hon'ble ‘Member

'at_there rn no trme~ lrne prescnbed for the above process/consultatlon e

;rror_-_-to '-.the f:nalrzatlon of proposals consultatfon wrth the :Hon _embers of }'; o
'_-_Parlrament s mandated while. Ti nalrzrng District Rural Roads Plan. (DRRP) Thef.g L
- consultation. includes sending of Consolrdated ‘Upgradation Cum Priority | List (CUCPL). -~~~
él_'Parlrament consrderat;on of their =

:._-fOf Parliament for each non~mclusron ot proposals consideration of proposals of Hon’ble'
Member of Parllament by the State. Level Standrng Commitfee (SLSC) sfc. lt rs clarlfred.__: o

| The 15 days trme-lme rndrcated m the advrsory dated 2nd June - 2020: rsg-for f'nal Q
. consent to be obtained from Members of Parliament on the final overall list of proposals R

subm:tted to the Mrmstry for.sanction. Any further: extensron will. “result in delay.
" Obtaining consent of the Hon'ble Member of Parlrament on final proposals within- 15 -

~ days' fime has been in practrce since June, 2020. Out of aflocated target of 1,25, 000 S |
L 'Krn 1 02 31 5 Km road length has already been sanctroned utrlrzrng thrs procedure o

The Depanfment has wntten to the Government of Rajasthan wde letters dated 9th
November, 2022, 23rd February, 15th March and 25th May, 2023 regardlng completion
of the process of selection of roads in Nagaur Parliamentary Constituency in constiltation

~with the Hon'ble Member_ of Parlrament The State Government is, however yet to submit

proposals for sanct;on' | - - |
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OBSERVATIONSIRECOMMENDATIONS

Ensurmq sustamable ava rlabrhm of financial resources and better Centre-State
Coordination for effective. rmplementatron of ‘Pradhan - Mantri Gram Sadak Yorana
), especially in the State of Rajasthan - S = i

14 The Commrttee after undertakmg a detailed exammatlon of the representatron of

“Shri Hanuman Bemwal MP Lok’ Sabha regardlng alleged arbrtrary sanctlonmg of road |
:development works under Pradhan Mantrr Gram Sadak YOJana (PMGSY Ill) m Nagaur.
:'-:Parhamentary Constrtuency (Rajasthan) |n llght of the submlssrons made by the l\lhmstry_ o

of Rural Development (Department of Rural Development), had noted wrth concern that_
: ;téf{__desp:te the fact that PMGSY Ill was launched m the year 2019 the process of;:';
% "fsanctromng of road upgradahon and consolrdatlon works was very slow underf'.:‘_._.
-'__..-:._:.éffPMGSY i "The Commrttee had therefore urged that the Mrnlstry of Rural Development__':.
f-(Department of Rural Development), berng the nodal Mrnlstry for rmplementatron of" | '_

o ':ﬁl-_}'-_-PM 3SY, to ensure the sustarnable avaﬂabrllty of f|nanc|al resources as per the budgetary:

’_:f_".alloca |on vrs-a—vrs removal of hmdrances rn physrcal progress such as delay m land____:'_'_ |

'-'-i_'._-_“'_5'::acqu|s|t|on, forest clearances etc for proper and effectrve rmplementatron of the”_f:'-_'__

E -"_'ﬁSchem' ___.__The Commlttee had further urged the Mlmstry to ensure estabhshment of better {

| coordrnatron wrth the StatelUT Governments for augmentrng thelr executron capaclty so
o : L’as to sustam the momentum of |mplementatlon of PMGSY In thrs sequel the Commrttee':;‘-' | ‘
-'-:__!.--had also urged the Mlmstry to help out the StateIUT Governments to remove all the"-_ _. .

':bottlenecks rmmedrately for obtarnmg proposal for road upgradatron and consolrdatzonll_. _ '.

‘-works under PMGSY lII so that therr sanct|on could be granted m a trme bound manner

The Comm|ttee had sought updated |mplementatron status of the PMGSY-Il] m all the

"StatesIUTs in general and |n the State of Rajasthan, in part|cular

15, “_From_ the'acti_o_n-'t__aken replies ':'fu'rnfs'hed_fby 'fthej'llllinis_try '{of ‘Rural "De\'relo:p_m_ent

(Department of Rural Development) in response to the above recommendations, the
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- Committee observe that Review Meetings are held at various levels with the State
Authontles to take stock of the progress of the PMGSY Scheme and remove the
.bottlenecks i ‘any. As regards flow of funds the Commrttee further observe that the
release of funds to the State for rmplementatlon of PMGSY is done on the basrs of
proposal(s) received from the State and depends, inter-alia, on works in hand,
-executlon capaclty of the State and unspent funds avarlable w;th the State and there

is unbroken flow of funds to the StateslUTs by the Central Government subject to_ |

.cornplrance of the programme gurdelrnes and other rnstructrons rssued by the

_'Department of Expendlture from tlme to trme In thrs connectlon the Committee also_ C

__ :_-'note that regular follow-up by the semor functlonarres of the Mmlstry rs bemg done;_': ';

__-_-.:wrth the StatesIUTs to ensure transfer of Central Funds and correspondrng State_':;;_'f:':' _

-_.__.share of funds to the Implementlng Agency(les) on prrorrty The Mlnlstry of Rural_3::'::'--'.-'-'

;-._:Z:Development (Department of Rural Development), rn the:r actron taken replres have_”rf‘f-'.:.i o

3; _{.f’submltted that as per programme guldelrnes, the State Governments are responsrble'_f_f:_'._:.'._-;;"'-

' ﬁ_izifor ensurlng that land free from all encumbrances for takmg up the proposed road '

. r_works and whrle submlttmg proposals for sanctlon of prOJects they are requrred toj;_.-::

'_-;.:.f_submrt rnter-alra mandatory certrfrcates regardmg land ava:labrlrty and forest_ff:_?::':__-_':_f

_'_'clearance from the Cornpetent Authorrtres Further the lssue of forest clearance :s.':” o

;also revrewed by the Mlnlstry W|th the State ofﬂcrals and other stakeholders and also |

' ;-.meetmgs are orgamzed wrth the llllrmstry of Envrronment Forest and Cl|mate Change' e

: to revrew the progress from trme to tlme The Mrnrstry have also mformed that NRlDA
organ:zes smtable trammg programmeslwebmars for Offrcers -of - the State
Governments and Field Engineers.concerned:with the. |mplementat|on of the Rural
Roads Programme in reputed institutions, for enhancement of thelr knowledge base
A total number of 1,904 officers have been lmparted training during 2022-23 and
2,534 officers have been trained through. Webrnars orgamzed on New Technologles
durr_n_g -the -FY 2022-23. ‘In addition to the above, the Ministry have publlsh_ed 12
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- _;the !ssues such as land _avarlabrlrty, forest_"

Courses on the iGOT Portal under ‘Mission Karmyogi’ related to PMGSY. As far as

implementation status of PMGSY.is concerned,‘ the Ministry have informed that under

 PMGSY- i, against the allocated target of 1,25,000 Kms., 1,02,315 Kms., has already
been sanctioned to the States and 60,778 Kms., has already been completed; and.all the
balance target length is proposed to be sanctioned during FY 2023-24. In this connection,
‘the Mrmstry have also rnformed that the |mplementatron penod for. PMGSY I |s up to
" J:Ill'larch 2025 As regards rmplementatron status PllllGSY lll rn the State of Rajasthan the_ . s
ZD_EMmrstry have mtormed that more than 94% of the total target to the State under PMGSY- L

_?lll have already been sanctroned and 65% stands completed | o e

16 In the op'rmon of the Commlttee the performance of any Government Scheme per

:._'-':'z:f:se, depends up on the sustarnable avarlabrlrty of frnancral resources on one hand and'.'f;.:'

: .'_'_:';Centre-State coordlnatlol”l."_".'on the othei' _IIWhrch _are the cornerstone for successful

 implementation of the Public Welfare Schemes The Commrttee fully acknowledge that

__-'.f_'f'f:'prrme responsr_ lrtres -;_:ot Stat's_:_"and requrre a proactrve approach of the '_-State:"-:f_’-_-.

| -_'-._Government l\llachmerres 'The Cornmrttee, therefore, once again recommend the Mlnrstry'-{; e
- of Rural Development (Department of Rural Development) to ensure faster allocatron and
| M-'E_'sanctromng of Prorects under PMGSY along W|th expeditlous release and utrlrsatron of f - |
_'rfCentre as well States shares of funds on one hand and a better cohesrve coordrnatlon 3 :
| .._."between the Centre and State Nodal Agencres wrth an jomt and harmonrous approach on
the other in order to complete the remarnrng Prorects under PMGSY llI ina trme bound‘ R
: manner The Commlttee would Irke to be apprrsed of the necessary action taken hy the
--llllrmstry in this regard. and an updated statuslprogress in respect to nnplementatron of |
PMGSYIIL. | | | N
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17.  From the information furnished by the Ministry of Rural Development (Department
of Rural Development), the Committee are happy to note that a total of 1,904 officers
have been .impa_rted training :during 2022-23; and further, 2,534 ott.i_t;ers have been
trained through Webinars organized on New Technologies during 2022-23. Further 16
Workshops have been planned for the year 2023-24 for capacity bmldmg of Officers
engaged in. |mplementat|on of the Scheme m the . States The. Commlttee whrle
'3acknowledgmg and apprec|at|ng the efforts of the M:mstry of Rural Development__
_'(Department ot Rural Development) in nnpartmg trarmng to the Otflcers lnvolved :n the -

| -mplementatton of the Scheme, through physlcal as well as. onl:ne mode, |mpress upon_. o

-_.the lllhmstry that such Tralnmg Programs, Workshops etc should regularly ber:'_f:f::'

;__.organ:zed at the Central as well as States and Reg|onal levels m order to tra:n more and_‘_ S

;-ot rural roads ls ensured whrch can

;ﬁsustam the rlgors of bad weather and htgh traftlc volume The Commlttee would hke to'_'fi" K

| ._';-_jbe apprised ot the necessary steps takenlproposed to be taken tn thls regard

"_f'selectron of roads as grescrrbed under the PMGSY lll Proqramme Gurdehnes

___The Commlttee while acknowtedgmg that there e)ust a weil detmed and--_::i.

ﬁcomprehenswe process from selectlon of roads to be undertaken tor upgradahon and L

'-"'consohdatlon under the PMGSY lll up to therr sanctromng. had highhghted the role of the i

'Mlnlstry of Rural Development (Department of Rural Development) as the Apex Body for_'

'flnahzmg and sanctronmg of the road upgradatlon and consolidatlon works under the L

PllltGSY lll and pomted out that the llllrmstry cannot shy away from thelr reSponslblhty_
when the proposals submltted by the State Government(s) concerned are prolonged for
their consideration and sanction at an a_dvance stage due to some lncom_p_lete.techn_lc_al
formalities/shortcomings. In this context, the Comrnittee had suggested that the Ministry,

being the Nodal Agency for formulation of Guiding Pr:nclples of PMGSY-lll, may have
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" some over-riding powers with regard fo relaxinglexempting the criteria for selection of
- roads as prescrrbed under the PMGSY-III Programme Guidelines which might not have
been grven due consrderatron in the proposal submitted by the State(s) and atter

carefully exammmg the same based on therr merrts and ratronale

19. Pursuant to the above recommendatrons of the Commrttee the Mmrstry of Rural
':'.Development (Department of Rural Development), m therr actron taken repty, have_ -
'ffsubmltted that the Mmrstry have already granted relaxatrons rn the programme gurdehnes _

- ---:ﬂfm deservlng cases, based on the justrflcatron"submltted by the State Government | e

| ':ﬁfg'f_by the thtate Government as ewdent from the actron taken rephes furmshed by the._::“_' ok

| _fi__iMmrstry vvhereln such relaxatron(s) have grven in the Hlli and North Eastern States'_f.j-_.-' _.

”.‘-‘fmcludlng; e':Sates of _._Kerata and Tamr! Nadu Hovvever rn thrs regard the Commltteeff.f -

: g'_i'j_irmpress up on the Mmrstry to formutate a clear—cut polrcy o' g:rantrng relaxatronslf

;_"-.’_'exemptions wrth regard to the crlterra for selectron ot roads

_'re.scnbed under the':_ :

'_f:_PMGSY-lIi Programme Gurdehnes on Pan Indla basrs whrch mrght not have been glven'.-._'.'

:*-5-:due consrderatron m the proposal submltted by the State(s) and after carefutly exammmg e

’:”each cases ;ndrvrdually based on merrts

‘*quradmg the Onlrne Monrtormq Manauement and Accountrnq System (OMMAS) and
- conductmq reqular trarnmq for effect ve usage of the Applrcatron i

) 21 Durrng the course of exammatron ot the representatlon of Shrr Hanuman Benlvval
| M P Lok Sabha the Commlttee had taken due note of the weil estabhshed monltorrng

mechanlsm under PMGSY ‘which mcludes on- Llne Management Monltortng and
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Accounting System (OMMAS), i.e., PMGSY MIS System among others. The Committee,
. however, were nof satisfied with its efficiency and effectiveness as far as its functional
- asne_ct is concerned as it was unclear as to whether the States/UTs are able to update the
data relating to the annual proposals after completion of pre-requisiteslapprovals_ for
PMGSY Projects in terms of the Programme Guidelines vfs-a-vis their sanction/approval
as. wetl as. |mp[ementatlon status on the OMMAS System perrodicallylregularly, if not on
_.'real tlme basrs In this connect|on the Commlttee had urged the Mlmstry of RuraI |

_-_Development (Department of Rural Development) to work out for upgradmg the OMMAS _ i

_System in such a manner that ;t could mclude all the relevant mformatlon m regard to_{ _'

' _'sanct:onlapproval and nnptementatlon status of the road development works m add|tron"_

to annuat proposals under the PMGSY I and reflect the same on a real tlme basis m"'j":'

'__;:'__;.order to make lt an effect;ve tool for monrtormg of the Scheme The Commrttee had_"-

-__'_:*'further urged the Mmrstry for regularly conductmg the trammg!workshops for the State:_:i

| : :Government offrc|als who are handtmg the OMMAS System to acquare the requ:sne skrlls e

In reply to the above recommendatrons of the Commrttee the Mmlstry of Rural _:i

-f:j.Development (Department of Rural Development) have submltted that emstmg On lme .

. f-_Management Monrtormg and Accountmg System (OMMAS) Appllcatron rs a modern '_}__:f .

__'._.-Eweb based system for effectlvely monltorrng the enttre PMGSY Programme and

_:___.:-brrngmg about greater efficlency, accountablllty and transparency ts' :

;mplementatron The Mrnlstry have further submrtted that con3|dermg the period as_ i

well as usage of the OMMAS Apphcat;on and based on the user rnputs rncludmg the
_change in the’ ievel of operatrons and . also in_view of the latest technology
developments OMMAS is |mproved and augmented from tlme to tlme As regards
tralnmg for OMMAS the Mmlstry have lnformed that NRIDA regularly conducts
trammg and workshops on thrs applicatlon as well as its new modules and features

in order to ensure that the States are well equrpped to operate the system
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Addrtronally, NRIDA offers hands-on support and capacity building trammg {o the

States as and when needed or requested.

'23. The Committee while acknowledging the role of OMMAS Apptlcatlon for
momtormg the ongomg PMGSY Pro;ects would hke to point out that the momtormg is a
'contmuous process and needs to be strengthen by mcorporatmgldewsmg new

""featureslmoduies rnto the exrstmg system The Commlttee therefore once agam urge the N

"-'f'Mmrstry of Rural Development (Department of Rural Development) to work out for

f"’:gupgradmg the OMMAS Applrcatlon System by addmg newer and mnovatrve featuresl G

*.':fﬁ’;modules m such a manner that it could mclude all the relevant mformatron related to R

:sanctronlapprovat and xmplementatron status of the road development works m addrtron o

o annual proposals under the PMGSY~ IIl and reflect the same on a real trme basrs m

__-f.'.{.:-.order to make |t an effectlve tool for sustamed momtormg of the progress of Scheme ]

:The Commlttee further urge the Mmrstry for conductmg the tramrnglworkshops for the-:': :

E‘f?:-State Government offrcrals and other mvolved personnet on more regular basrs who are'.'_ -:_; .

-_'-'-_-Q-Q:handlmg the OMMAS Apphcatron System to acqurre the | eqursrte skrlls g

__lanmn and select,o,, .°f roads under PUGSY- i

24 Takmg note of the fact that the PMGSY- ltl Programme Gurdelmes have expllcrt' |

_provrsrons for consuttatron wrth the Publrc Representatrvesll\lternbers of Parlrament at

| varrous stages of plannmg and lmplementatlon of the Programme mcludmg the stage of .

' selectron of roads the Commtttee had hrghhghted that the role of elected Pubhc o

Representatrvesll\llembers of Parhament should not be confmed mereiy to a 'Ceremomal _
'Role of mwtmg them for the foundatlon stone laymg and mauguratlon of any
deve!opmental works undertaken by the Government and mstead due consrderatlon

should mvarlabty be grven to the vrewslsuggest[ons of Member(s) of Parlrament who
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have been associated while planning for any public welfare measures to be undertaken
by the Government so as to ensure their effective participation from the initial stage, till |
the completion of the project. The Committee had, therefore, recommended the Ministry
of Rural Development (Department of Rural Development) to issue appropriate and
necessary. Advrsorres to the States/UTs in the matter and fo ensure that the States/UTs
_should strlctly compty with the strpulatrons made under. the PMGSY.. Programme
__:'Gurdehnes for consultahon wrth the Member(s) of. Parllament on aII related rssues by_

._grvmg due cogmzance and consrderatlon of therr vrewslsuggestrons In thrs sequel the : |

__._'-;Commlttee had further urged the Mmlstry that srmrlar prov:sron should aIso fmd ment|on o

g -:_rn the Gmdelmes wrth respect to other SchemesIProgrammes bemg admmlstered by"j.-""

o 25 In response to the above recommendatlons of the Comm|ttee, the Mm|stry of-"_.

._'_._'-_'.--'Rural Development (Department of Rural Development), in therr actron taken reply, have : .

'-'j:;-submrtted that the mstructrons are already m place under PMGSY-IlI to accor_

i full_

- :consrderatlon to the proposals recerved from the Members of Partlament and such

ﬁ :' proposals that cannot be mcluded would be commumcated m wrrtmg to the Members of_-. '. :

:-:3_-Parlrament wrth reasons for non mclus:on of such proposals in each case The Mm|stry,"_?_':-:' B

f'm thls regard have mformed that the mstructlons have been relterated once agam SR
' __.through an advrsory dated 23 June 2023 to the StatesIUTs The Mlmstry have further__ ;
mformed that two (02) skltls rmtlatlves namely Deen Dayal Upadhyaya Grameen S

Kaushalya Yolana (DDU GKY) and Rural Self Employment Trammg Instrtutes (RSETrs)
under Natlonal Rural Lrveilhood Mrssron are covered under DlSHA Meetmg and are bemg
. .momtored at dlstnct-level by Member of Parllament concerned Bemdes other Schemes
such as Natlonal Socral Assrstance Programme (NSAP), Deen Dayal Antyodaya Yo;ana
Natronal Rural Lrvehhoods Mrssmn (DAY-NRLM), Framework For Implementatlon (FFl) of
'Pradhan Mantrl Awaas Yo;ana Gramm (PMAY-G) and MGNREGS under the Mahatma
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B _J'the StatesIUTs m the matter regularly but to ensure that the StateslUTs should strrctiy'_

Gandhi National Rural Employment Guarantee Act, etc., also involve consuitation with

the public representatives at the local level viz, Gram Sabha/Gram

' Panchayatlllllummpahty fevel as well as monitoring at the level of Member of Parllament :

though DISHA Commrttee Framework.

6. “In th|s connectron, the Commrttee hope and trust that the l\llmrstry of Rural-

‘ '-Development (Department of Rural Development) would ensure that the exrstmg m~burlt
-i'provrsron(s) under the Programme Gurdelmes of Publrc Welfare Schemes rn general and' N
";‘_fPMGSY in: partrcular t’or havmg consultatron wrth publlc representatlves at the local
“_-:f-:level as well as at the Member ot Parlrament level be complled wrth rn a better way
“;'-'__”Further, 1t is rmperatlve that due consrderatron should mvarrably be grven to the vrewsl
"fo“fj:suggestions of Member(s) of Parllament bemg a srgmflcant source for hlghlrghtmg the._'
: :_"':demands::_:ff;local populace who have been assocrated whlle plannmg for any publ|c__:'5_:_-
:_;welfare measures to be undertaken by the Government so as to ensure therr effectlveg."' _'
| ':._partlcrpatlon from the mrtlal stage trll the completron ot the pro;ect ln thrs context the

. :EffCommrttee urge the l\!lmlstry to not only rssue approprrate and necessary Advrsones to'.'. :

jcomply W|th the provnsron(s) made under the PMGSY Programme Gurdelmes forf_":
| _-J}jconsultauon wrth the Publlc Representatrves as well as. Member(S) Of Parllament on allf
| l';irelated issues. startmg from plannmg il selectron of roads under PMGSY Prolects by N

: 'grvmg due cognrzance and con5|derat|on of thesr vrewslsuggestrons

| 3Expedltinq r_e'solutr'on of issg'e's rarsed by :Shrr' Ham'r_man _'Beniwa'l,."M.Pﬁ; '-L'ok 'S_abha s

2. The Committee whlle examlnmg the issues. rarsed by the Hon’ble Member of

sincere efforts were put in by the llllmrstry of Rural Development (Department of Rural
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Development) to impress upon the State Government of Rajasthan to approach the
Member of Parliament concerned for obtaining his responselconsent to the proposals
before according their final approval/sanction. Keeping in view that no-cognizance_and
attention had been given to the role vis-a-vis \riewslsuggestions of the Hon’bie Member of
Parliament in PMGSY works, the Committee had strongly disapproved such
| mrsdemeanor on the part of Senror Authorrtres concerned whlch is also. a gross, wotatron _
of the refevant PMGSY Programme Gurdehnes The Commlttee had therefore
irecommended that the Mmrstry in coordrnatlon wrth the State Government(s) concerned |

: _should ensure that the vrewslsuggestrons gnren by the Members of Parlrament are grven e

._.-___'due consrderatron wrthrn the framework of PMGSY Programme Guldellnes:"'_'
:._'-_:Cornmrttee had further urged the Department to :nrtlate appropnate and prompt actron on'f,

ff:'-the complamts received from the Member(s) of Parlrament relatmg to non conSIderatron _' :

_'_}of therr vrewslsuggestrons on-'-th'e___developmental works to be undertaken m therr L

;:528 | As regards the trmelme of 15 days for obtarnrng trnal consent to the overalt"'f- e

. _.f__:proposals for PMGSY works as prescrrbed under the PMGSY Ill Programme Gurdelrnes,""'-. -

._ _:;_the Commlttee had opmed that rt does not appear to be justlflable |n vrew of the fact that _-

;-the Member(s) of Parltament concerned who represent a farge number of people usually 8 ::

--_'_..have hectlc schedule owmg to frequent meetmgs wrth the local people and also wrth the'- e

'Admlnrstratwe Authorrtles, fleld vrsrts attendmg offrcral meetmgs and Sessrons of_.-:': -

Parllament etc. The Commlttee had therefore urged that the - Mrnlstry of Rural
Development {Department . of Rural Deve!opment), in- consultatron wrth the State
Government(s), should re wsrt the extant provision for obtamrng the consent of the
Member of Parllament concerned wrthm a penod of 15 days tlme whr!e frnahzrng the
seiectlon of road works rn the annual proposals and work out modalltles for

_ relaxmglextendmg the same.
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29. . As a matter of fact, the Ministry of Rural Development (Department of Rural
Devetopment),'-with the approval of the Competent Authority, had. decided to de-sanction
29 road works of 304, 04 kilometers pertaining to Nagaur Parliamentary Constrtuency and
requested the State Government to ~submit fresh. proposals stnctly in terms.of the

Programme Gurdelrnes and with. due consultatron wrth the concerned Pubhc

Representatlves for consrderatron In thrs regard the Commrttee had urged the Mmrstry_ e

of Rural Development (Department of Rural Development) to lrarse wrth the State_-,"_

g _';_Government of Rajasthan for submrttrng therr revrsed proposal(s) for road upgradatron o

‘and consolrdatron works under PMGSY— lll for Nagaur Parhamentary Constrtuency atthe

'.'-':earlrest whrle mcludrng the proposal(s) of Hon’ble Member of Parlrament Shrr Hanuman'_f-'f‘:'_

& __._'_ﬁ:_BemwaI and also put rn the':_”'concerted efforts |n coordrnatron wrth the State Government

f-_to amlcably settle the rssue once and for all G :5:_::';_:

' 'n._ response to the above recommendatrons of the Commlttee the Mrnrstry of.:r'_-.’-

_":-.'__._;'_';-Rural ;Development in therr actron taken reply, have submrtted that in terms of Minrstry s“:-’ -

:accorded to the StateslUTs after submrssron of consent letters of Hon'ble Members of:f'_{'-E |
-_:.:Parlrament on the frnal Irst of proposals submrtted to the Mrnrstry for sanctron As
:__-:__.:;:regards the PMGSY works to be undertaken rn Nagaur Parlrame_n_ta_ry Constrtuency, _the_' ;
-Mmrstry had sanctroned a total of 32 roads of 335 09 Kms mcludlng 29 roads of 304 04
Km pertarnmg to the Constrtuency However the sanctroned Prolects were_ -.
subsequently revrewed on the basrs of the request of Hon ble Member of Parliament
_Nagaur Parlramentary Constrtuency and it was decided to de-sanction 29 roads of 304 04
'Kms on 9 November 2022 and the State Government of Rajasthan was requested to
'submlt fresh proposal after due consultatron with the Hon ble Member of Parlrament in

terms of the Programme Guidelines. The State has been reminded to expedrte the
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: proposals through subsequent reminders of dated 23 February, 15 March and 25 May,
2023; however the State Government is yet to submit proposals for sanctron The
Mmlstry have further submrtted that the 15 days' time-line mdrcated in the advrsory dated
2 June 2020 is for final consent to be obtained from Members of Parliament on the final
overall lrst of proposals submitted to the Mrnrstry for sanction and contended that any .

B 5further extensron to the sard trme Irne would result 1n delay

'3 '--:'31 The Commrttee though acknowledge the excellent efforts put |n by the Mmlstry of_ B

* '-f}RuraI Development (Department of Rural Development) for obtammg fresh proposal from -

the State Government of Raj'___ 'than after due c nsultatron wrth the Hon ble Member of_';:"-"'_- -

3_-_Parl1ament concerned rn terms of the PMGSY-III 'Programme Gurdelrnes, are however not '.'::' ;;-_'

'”3.”'_3happy to note that the Mrnlstry are yet to recerve the same for sanchonmg_ __The

E Commrttee therefore would lrke to recommend the Mmrstry of Rural Development:;'_’:

;(Department of Rural Development) to take up thrs matter at the hrghest Ievel so that rural _:

: fpopulace of the Nagaur Parlramentary Constrtuency do not suffer any Ionger and avarl:": '-

':"“iithe facrlrty of bemg connected through the rural road network tor therr socro economrc___'- ::{"_ :

= .development The Commrttee further would llke to rerterate therr earber recommendatron'_ _:;"'

-_ffor re-vrsrtrng the extant prowsmn for obtainmg the consent of the Member(s) of:'_:'_'_'_-"_-

Parlrament concerned wrthm a perrod of 15 days trme whrle flnahzrng the selectron of:"

: road works m the annual proposals and work out modalrtres for re!axrnglextendlng the - |
"":'same The Commrttee would hke to be rnformed of the necessary steps taken by the | |

Mrnlstry inthis regard and the updated status in the matter a

New De[h, H _ S : HAR[SH DWNED]

: . Chalrperson
-18 December 2023 ST T PO S T CommrtteeonPetmons

. _27 Agrahayana 1945 (Saka)
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MINUTES OF THE THIRTIETH SITTING OF THE COMMITTEE ON PETITIONS
(SEVENTEENTH LOK SABHA) .

The Committee met on Monday, 18 December, 2023 from 1500 hrs. to 1715 hrs. in
- Committee Room No. 3, Parliament House Annexe Extension, New Delhi.

PRESENT
Shri Sunil Kumar Singh - In the Chair

- MEMBERS

| Shn Brijendra Singh ~
Shri Sushil Kumar Singh -

Shri Manoj Kumar Tiwari -

Shri Prabhubhai Nagarbhai Vasava
Shri Rajan Baburao Vzchare

SN

| SECRETARIAT
G ~Shri Raju Srivastava. - Joint Secretary
A -.Shn Tenzm Gyaltsen Deputy Secretary

*

WITNESSES

wkok wokk : - *kk

2 At the outset, in the absence of the Chairperson, the Committee under Rule 258(3) of

 the Rules of Procedure and Conduct of Business in Lok Sabha chose Shn Sunll Kumar Slngh o

: to act as Chalrperson for the sitting.

3. -_._Th_ereafter, the Chairperson welcomed the Members to the sitting of thé Committee. -

_ 4 ek Fick *hk *ick
5 [T whk : ok Fekk
6. kR ek ok fkk
7. Rk | Rk hek Kk
8 hik *kk ’ *okk Kk
g hikk KRR whk ey
10, = ¥ Rkk ek Jeick
1. kik *kE wkk Kk
12. *ik whk Rk *xk

13, kiR wokk Kk ‘ N T3
14. *kk | wkk Kk kkk



15.  The Committee, thereafter, took up for consideration the following draft Action taken
Reports:-

(i Tk Kkk Fkk hkk
(il wkk Kkk wekk fhk
(1II) wkk . Fik Fokk Kkk
: *kk *ik fkk Tk
(v) * |

(v)  Action Taken Report on the action taken by the Government on the recommendations
made by the Committee on Pefitions (Seventeenth Lok Sabha) in their Forty Fourth
Report on the representation of Shri Hanuman Beniwal, M.P., Lok Sabha regarding |
alleged arbitrary sanctioning of road development works. under Pradhan Mantri Gram
Sadak Yojana (PMGSY-lll) in Nagaur Lok Sabha Constituency (Rajasthan);

- (VE) : -'*m_ve. | C kkk . Hkk ' - *** .: '.:
: -_(Vfi) Rk Lk _ *kk *ik

"--_16 After d|scussmg the above mentioned e|ght draft Aotlon Taken Reports in detali the__‘
'Committee adopted these Reports without any modification and ‘authorised the Chalrperson to .
finalise. the draft Actlon Taken Reports and present the same to the House during the ensumg RS

: ;-Sess;on
17 *?k* .. | cLL AN Fik S kkek

” ;._.:':?.T.he-f)ommittee, t.he'h,”adjourned.

» Doas not pertain to this Report

f’lbf’—"



